
7ThmRIM CEDE 7 
CEiTBAL AD;TaNISTRATIVE TRI3UNAL 

BANGALLE BE1GH 	 d . 
Commercial Complex(DA) 
Indiranagar 
Bangalore 560 038 

ThThETH c* JULY9 
PRES E\TF 

THE HW 'BLEMEMBE(JUDICIALL 	SKRI CU. RAMAKRISHNA RAC 

THE H1JER(ADMIs]R/TIVE) 	SIEI L,H.A. RE-GO  

IN 
M'PLIGAT ICNNO. 16c9J861FJ 

Sint S.B. Dhana Shetty, tt LDC, 
5151 Branch, Gulbarga and thather 
Counsel Shri H.W. Narayan, Advocate, 
No. 85, Kunara Park West, 
Bangalore. 	 : Applicant 

VERSUS 

1, 	Union of India by the Development Commissioner, 
Small Scale Industries, Nirman Bhavan, New Delhi. 

2 0 	The Director, Small Industries Service Institute, 
Industrial Estate, Gokul. Road, Hubli, 

3. 	The Deputy Director Small Industries 
I Service Institute, ndustrial Estate, 

Gokul Road, Hubj.i. 	 : Respondents 
ORDER 

In the above application, this Tribunal has passed the 
following Order:— 

"Shri H.M.Narayan, Advocate present for the Applicant. The 
application is aditted. Shri Narayan requests that interim stay 
of the operation of the impugned order i.e. memorandum dated 
11-7-86 issued by the Deputy Director, I/c SISI, Hubli may be 
granted. It is stated in this memo that the services of the 
Applicant shall stand terminated from 147..86(AN). As the 
aforesaid date hasa already elapsed, we are not sure how far 
the interim order would be R***±X effective. Hciever, 
Shri Naryan states that his client who is present in court states 
that she has been attending office even subsequent to 14-7-86 and 
SSC nominee has not so far joined. Counsel therefore submits that 
the interim stay may be granted. 

Takin9 into account the facts and circumstances of the case, 
we are sat.s•fied that this is a fit case for dispensing with the 
requirements of clauses (a) and (b) of Section 24 of the Central 
Administrative Tribunals Act, 1985. We therefore, direct that 
interim stay of the memo dated 117-86 provided (i) the Applicant 
has not yet been reléeved; and (ii) No SSC nominee has so far 
joined. 

. . . . . . .2/. 
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Let notice issue to the Respondents returnable i 
15 days. Post on 12.8.86 for further orders". 

Given under ny hand and the seal of this Tribuna 
this 29th day of July, 1986. 
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n*rcil Couplex(A) 
icd triwar 

nglox 	560 038 
Aplicatio 10 1609/36(F) 	Datei 	u.ust, 1986 

To 

.J Dhathtty, 
WG7' rltivirLon C1rk, 

3ch 	%1i industr 	rVic 	stitte, 

ShriU • • Irv 	Advoete, 
9 	ew NO 8 0  lst 31ock, 
tna rPrk v,st RIy. Ps1j 	iod, 
angalore 	60 020 

ubect: 	CCflI$ & (JDh- PSSE 3Y THIS 
iH C'I 20.886 t AJLICATI 	40 19/M1F) 

* * 	* 

Please iInd enc1oed herewith the copy of the Crd 
passee by this Bench of the Tribal on 2O&.86 in the 
bOVU 	piicttrt, Please note that no further adjrnzert will bc grant0do  Xf you f11 to appear bf- the rourt on Ile . 	1 ! 	j44 	ptrt 

Ji0n t if er 
7 
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cre prsnt for the 
Advcctc. p±sent for the iespcndn;. 

It is noted that this iittor. wi 1st ;cune t 
1336 at the rquest of the ccamnol for th pplcnt. 

fl? w rt preet en 	day. 	 he j 	t 
pr.s:rt • Z vi-i of tL5.s hri 	iø rrqt tht 
the p1cticn 	y Ti 	ipsd O-P. in thebrtce of the 
Ceu1 for pplint. Uovve we cculsider th3t in the 
interest of utice a 1st chance y be give. e, 
theref Oreg direct the &qistry to sd the notice tax 
by etstered ct A.L. both to th counsel fcr the 
p1'.c3nt ad the applicant for the next date of hz1n 

cn 	The :applicant to note that no 
further, !urnnt 	bxt grante ne. if the applicit 

epretid on th date the rttcr will be decided 
A. the bsti ofocords., 
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TEGISTERED. A. 

CENTFAL ADMINISTRATIVE TRIBUNAL 
BANGALQtE BENCH 

Commercial Cornplex(BDA), 
Indiranagar, 
Bangalorei..560038 

Application No 1459/86(F? 
Application No 1609/86(F) 	 Dated the 	October '86 

Smt. S.B.Dhanashetty 	Applicant in A.No.1459/86(F) 
Near Tirandaty Talkies, 
Shahabad.-55228 (Gulbarga Dist.) 

( $hri K.S.Prakash, Advoc&te ) 

Smt~.B.Dhanashetty 	Applicant in A.No.1609/86(F) 
thess at above 

' (Shri K.S.Prakash, Advocate ) 

Versus 

.1. Union of India, Vinistry of Industry 
New Delhi..!. 

2. The Deputy Director, Small Industries 
Services Indusitu-te, industrial Estate, 
Gokul Road, Hublj..30, 	00 	Respondents. 

( Shri W. Vasudeva Rao, Advocate. ) 
NJD 

o-- 	 Subject:- SENDING -CCPIES OF CRDEP PASSED BY THE BENCH 
(R:& 	

IN AJPLIATj2 NO 1459/86(F) AND 1609/86(F) 

b-a-b 	 - 
Please find enclosed herewith the copy of the 'der/ 

[ 

	

	passed by this Tribunal in the above said Applications 
30.9.1986. 

(N :k?wi4? 
SECTICfl CF'FICER 

End: A-s above 
	 JUDICIAL) 

Shri S .B .Dhana shetty 
C/O Shri K.S.Prakash 
14, Sunkalpet Main Road, 
Banga].ore - 560002. 

Shri M. Vasudeva Rao 
Addi. Central Govt. Standing 
Counsel, High Court of Karnataka 
Building, Bangalore-1. 

/(D 

Advocate for 
Applicants. 

Advocate for 
Respondents. 



Date 	 Office Notes 	 Ordsrs of Tribunal 

ri 

30-971986 (I) APPlfl.No.1459/ 5(F) and 
(2) APP1n.No.1609/96(l-) 

In the Memorandum ie8ued by 
the Deputy Director of Small 
Industries Service Inetitute(SISI), 
Bubli, Annexure B to application 
at Sl.No.1, the applica,an 
ad hoc LDC was called upon to 
TtTite to the office whether 
she had passed the qualifying 
examination. It was also said 
in the aforesaid Memo that if 
no rePly was received within 10 
days, the serviceè of the appli. 
áant would stand terminated. 

The stand taken by the ras. 
pIndents in their reply to the 
application is that an Office 
Memorandum was issued on 28-2-1995 
wherein it was stated : 
U 
Para 4 	.. . . . . . ;x:m; 

This is the final 	 nation 
to be held by the Staff 
Selection Commission for 
regularisat ion of the services 
of ad hoc employees and, the 
aervicee of ad hoc employees 
who fail to qualify in the 
aforesaid special examination 
or are ineligib1e to take it 
should be terminated forth-
with after the resulte.of the 
said examination are dlclarad." 

It is further stated in the afore-
said reply (e.atement of Objections) 
that the applicant Could not be 
regularjead since she failed to 
qualify herself in theStaff 
Selection Commission Examination 
(sscc). 



'IN TRE CENTflAL KDMINISTflATIVE 
TIIB1UZ4AL ADDITIONAL D:ENCII, 
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Date I 	 Office Notes 	 Orders of Tribunal 
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L ADI 

Shri K.S. Pxakash, learned 
counsel for the applicant states 
that his client is entitled to 
three opportunities for appearing 
at the SSCE but actually she has 
availed only one chance and 
in view of this,the termination 
of the services of his client 
is unlawful. The respondents 
have not categorically stated in 
the Memo filed by them as directed 
by us that the applicant had 
availed of all the three chances. 
ReliInce is placed by Shri •Vasudeva 
Rac te°'para 4 of the o,fl,xtracted 
above,wherein mention e made 
that it was the final examination 
for regularisation of ad hoc 
employees. This statement does 
not put the matter beyohd doubt 
since a final chance in the case 
of one candidate need not 
necessarily be the final chance 
in the case of another. 

in view of this doubtuhich 
lingers in our mind we direct the 
respondents to verify within 15 
days of receipt of this order, 
the actual dates on which the 
applicant appeared for the SSCEs 
and if they are satisfied that 
she had availed of all the three 
chances no further action on their 
part is required. If, however, 
on verification the position 
appears differently, the respon-
dents should forthwith reinstate 
the applicant in the post earlier 
held by her and her seniority 
restored status . 	ante. 

Final aCtion taken by the 
respondents shall be intimated 
to the Reytatry of this Bench on 
or before 3 -10-1986. 

(L.H.A.Rg 	(Ch.Ramakrishna Rac) 
Member(A 	Meeber(J) 
30-9-1986 	30-9-1986 



REGISTERED 

CENTR]L ADMINISTRI'\TIVE TRIBUNAL 
Br;NGALORE BENCH 
43- 

Commercial Complex(BDf), 
Indiranagar, 
Bangalore - 560 038 

Dated : 30DECi 
ViC 	Application No. 	/3 8( ) 

W.P. No 	
f 

pplicant 	- 

To 

M 

w. 

N° 	S1 JC14 	pa-' k /- 

\ 	. 	 ,• 	 - 

i 4 

i 	 - 
J( 	 L2 

°Sublectg SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

p/ LW APPLICATION NO.  

Please find enclosed herewith the copy of the Order/I 

passed by this Tribunal in the above said Application on j 	 . I 	-. 

End z as above. 	 SECT4ER 

Ba1LI* 



BEF[JPE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALOPE BENCH, BANCPtLCPE 

DATE3 THIS THE ELEVENTH DAY OF OECEBEF• 1986 

Pres-nt : Hon'bie Shri Ch Rarnakrjshna Rac 	•., 	Member (3) 

Hcn'ble Shri L.K.A. Rego 	 ... 	11mber (A) 

F:EVICLJ APPLIC.TILi.j NO, 13/86 

The DirEctor, 

'na11 Industriec Service Institute, 
Industrial Estate, Giku1 Road, 	- 
Hubli. 	 ... 	Applicant 

(Shri M•  Vasudeva Rae, Advocate) 

V. 

mt. S•L. Dhnashetty, 
Lcwr Divisirn Clerk, 

3.I..i., Culbarca 	 ... 	Respondent 

(Shri H.N. Narayene, Adjocatc) 

This Fview Application came up for heerine baforL this Tribunel 

today. Hnntbie  Vernber (3) made th: f'ollôwino: 

C R D E R 

This ie an application filed on behalf of thE. Respondents in 

Application Nc.141T./55 seekinc & review cf the erdar passed by us 

On 3.9.l98C. 

5hri 1'. Vaisud- v. Rae, learne coun Cl fcr th. eaplicante 

f/t'( 
	 submits that uc directed in our :arli-r order to verify the actual 

dte on which the reept ndent herein appeared for the SECE and if 

, 	)th:y ar: satisfief the-.the ha -i availci cf all the thre chances)  

no rurthar actien on the pert of the applicant herein is ruirsd. 

Accorine to Shri V2sudevz Rae there is no provision which confers 

on the respondent th richt to appear thrice at the SSCE. Acccrdin 

him three exainEtione should have been held in the years 1983, 

1984 and 1585 but actually no examination could be held in the 

yaar 1984; that the respondent could not take the examination in 

193 because she had net joined service by then; that in 1985 she 

appeared at the exanotion but failed. In view of this she is 

not entitled to any more chances. 

Shri K.E. Prakash, learned counsal fcr the respondent submits 
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that if n examination was held in 1984 it was not dur to the 

fauat of hiF client and she should not, therefore, be pna1isod 

for not hauinc 9ot an opportunity in 196 to appear for the 

e x ri in o tic n. 

4. 	We hav ccnidrd th matter carefully. Jo are satisfied 

th:3t th?r is fcrco ib thF subissin of Shri Prakash. Wa, 

th-rcforo, direct th: 6pp1icnt to afford onT moro opportunity 

tr th respond:nt to apoar at the exa motion to b held by 

SF 	furth r diroct tht until the afcrsaid opportunity is 

arPord 	an-i tha results of the axa-mination ara kncwr, the 

r apcndent shall be ratained in srrvice. 

E 	The earlier order dated 30,9,186 is medified on the lines 

sLated 	above. 

' #( 
- - 

- 	- 	- -- 
iE1LR 	(.J) 

- 
()  
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REGISTERED 4 
CENTRAL ADMINISTRATIVE TRIBWAL 

BANGALORE BENCH 

Commercial Complex (BDI%) 
Ind iranagar 

Bangalore - 560 038 

Datedi 

IA IN REVIEW APpLICTIDN NO. 	13 --------- - 
W.P. NO. 

pent (g) 
The Sec steiiM7s Industry, New D.ThL & 4 Ors 

The Deputy Director 
Small Industries Service Inotitute 
CI Industrial Estate 
Culbarga - 585 102 

The Development CommisBionar 
Small Scale Industries 
Nirman 8havan 
New Delhi - 110 011 

The Secretary 
Staff Ssl.ctjer, Commiscion 
Department of Psreonnal and 
Adminjatret lye Reforms 
CCO Complex, Ledhi Road 
New Delhi - 110 003 

S. Shri M. Vasudeva Rae 
Central Govt. Stng Counsel 
High Court Building 
Bangaler. - 560 001 

PPiafljsJ 

Set 5.8, Dhana Shatty 	V/s 
To 

I. Set S.B. Ohana Shetty 
No. 820, Niar Tirandsz Telkise 
Shahabad 585 228 

Or M.S. Negaraja 
Advocate 
35 (Above Hotel Swageth) 
Tat Main, Candhinagar 
Bangalere - 560 009 

The Secretary 
Ninistry of Industry 
Wyog Bhavan 
New IIhi - 110 011 

The Directet' 
Small Industries Service Inotituts 
Industrial Estate, Cokul Reed 
Hubli - 30 

Subject : SENDING COP .----. IS OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 
ORDER,/icc t Rev 1. hi passed by this Tribunal in the above 

saidtapplicati n) on 	 3-10-88. 

JI0NØT10ER 

End : ie above 	 (JUDICIAL) 
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Sat S.E. Ohana Shetty 	
186 , 	The Sacretary, 

R. P4o.13 	 inciuetry & 	4 (Ira 

	

Or M.S. Negeraja 	 I. Veaudeva 	Rae 
Date 	 Office Notes 	 Orders of Tribunal 

I LiKkRMJA)JcIIQ1(J) 
3.10.1988 

Heard Dr.M.S. Nagaraja 
counsel for the applicant. In 
the Order dated 17.6.1988 passed 
by the Division Bench to which 
one of us (Hon'ble Shrj L.H.A. 
Rego) was a party, it was observed 
as follows: 

"We consider it proper togrant 
the request of Dr. Nagaraa. 
We, therefore, dismiss this 
application as withdrawn by 
the applicant for the reasons 
stated above, with liberty 
reserved to pursue all other 
legal remedies as are open to 
the applicant. Parties to 
bear their own costs.e 

2. 	Pursuant to the above, the 
applicant has filed a Miscellaneous 
Application on 21.9.1988 citing 
reference to Applicatlors Nos.1459 
& 1609 of 1986. 

Applications Nos. 1439 & 1609 
of 1986 were already disposed of 
on 30.9.1986 and the Review Appli-
cation No. 13/86 thereon was 
disposed of on 11.12.1986 with the 
following observation%: 

We have considered the matter 
carefully7 We are satisfied 
that there Is force in the 
submission of Shri Prakash. 
We, therefore, direct the 
applicant to afford one more 
opportunity to the respondent 
to appear at the examination 
to be held by SSC. We further 
djract that until the aforesaid 
opportunity is afforded and 
the results of the examination 
are known

'
the respondent shall 

be retained in service. 

The above applications and the 
review application filed in 1986 
have thus received a que±us in 
1986. The present ap. licatioi has 
been filed, as already stated, 
pursuantto the Order dated 17.6.88 
styling as ai Interlocutory 
Applicationon the applications 
already disposed of in 1986. 
Dr. Nagaraja submits that the 
present application has been filed 
as a sequel to the order of this 
Tribunal dated 30.9.1986. If so, 
the correct procedure would be to 
file another applicatiorkthout 



R. No.13/86 

Date 	 - 	Office Notes 	
I 	

Orders of Tribunal 	
- 

 

any reference to the applications 
already disposed of. 

5. 	Dr. Nagaraja seeks time 
upto 5.10.1988 to file an 
application as above and therefore 
seeks permission to withdraw the 
present application. He is 
permitted to do so. The 
application is disposed of in the 
above terms. No order as to costs. 

I 

01 
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